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Heard on 	23.3.2000 	 Order on * 23.3.2000 

R.A.96/1996 has been tiled by the respenents of 

O.A.No.1065/1995 praying for review and recall of the 

orier 6ated 23.9.96 finally disposing the O.A.1065/1995. 

M.A.359/1996 has been fileá praying t.r conesnati.n of áelay 

in the matter of filing R.A. beyond time. 

2. 	We have hearil l. counsel for both sides on this RA1  

We find that the O.A.1065/1995 was decided and disposedl,  of 

by this Tribunal by -thz order dated 23..96 taking note1  of 
the sutmissien of the resp,ndents(review applicants)that 

the D.A. proceeding against the e.ginal applicant could not 

be concluded for want ot vital docent and it was further 

sutmitted by the resiorDdents as noted in para 2 of the .rder, 
that the D.A.proceeding was ultimately dropped on 22.8.96. 
Taking that f act in to con si lera ti on, the Tribunal di spo s 

of the said O.A. by giving the following direCUsn :- 

'Acc.rdingly, the application is iisrosed of with 
a direction up. n the resp.nents to extend to the 
petitioner all the beñef its, which he would get under 
the rules, it he was never suspended.i or faced any 
DA proceeding including promotion to H.S.G. Gr.II under 
the ICR Scheme. His retiral benefits shall be corresponding... 
ly ref ixel and all arrears to which he may be found 

d.ntd..2 
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cntit1ed by the reason of such fixation shall be released 
within six months from the date of cortTnunication of this 
order." 

Now in the review application the respondents who are the 

review applicants herein, have taken the plea that as per 

the aforesaid direction of the Tribunal release of retiral 

benefits to the orginal applicant could not be made due to 

pendency of criminal proceeding against him. Por ascertaining 

the latest position of the aforesaid criminal case pending 

in the Alipoze Sessions Court, Assistant Public Prosecutor 

was approached and it was intimated that the same was transferred 

to Varasat Court in 1995 which is still pending. It is the 

further plea of the respondents that in View of pendéncy of 

the aforesaid criminal proceeding, no pensienary benefit 

can be granted to the original applicant under Rule 69 of 

CCS Pension Rule* 1972. 

3,, 	In the M.A. for condonation of delay  the  respondents 

(review applicants in R,A.) have surnitted that because of 

the delay in getting the information from the concerned 

criminal court the R.A. could not be filed in time. They 

have, the refore, prayed for condonation of 'ilelay. 

4. 	Ld. counsel, Mr. G.G. Mikherjee appearing on behalf 

of the criginal applicant relied upcn the Judgnit passed 

by the Hon' ble Apex Court reported in 1989( 10) Administrative 

Tribunal Cases759(Raghu Nandan Singh V5,, Union of India & Ors) 

wherein it is opined that, application for review on grounds 

not falling within the purview of review as contemplated in 

Order 47, Rule 1 of CPC is not maintainiole. He further 

relied on another judgment of the Hon'ble Supreme Court 

reported in (1997)8 Supre Court Cases 715(Parsiori Devi and 

Others Vs &nitri Devi and Others) wherein it is observed 

that rehearing the matter for detecting an • error in the 

earlier decision and then correcting the same do not tall 

within the ambit of review juriiction. 

cnt&. • 3 
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LS. ciungej Mrs. 1. Ray appears for the review petitjner 
and sulxnits that Mrs. U. Sanyal whe is appearing for the 

alleged centeiiers (review applicants herein) 411 lead her 

in this A.A. also. Hawever, Mrs. Sanyal su1nits that she 

has only been engaged in the CPC and that *le will net lead 

Mrs. Ray in this N.A. Mrs. Ray reiteated the avernente made 

in the A.A. and submits that till criminal preceeding is 

c9nc1*e5, no retiral benefits etc. c.uláL be released  to  the 
eriginal applicant in cmp1iance of the erder of the Tribunal 
Sated 23.9.96. 

We have gene thr.ugh the jneIt/,rSer of the Tribunal 

in O'i.N. 1065/1995. We to net find any mentien of any pending 

criminal preceeling against the •riginal applicants. - It is 

neted that an FIR was ledges in the l.cal pelice sta.n f.r 
ll 

criminal breach of trust by the peUtiner in respect .f 

certain Government money. 1'ther any preceading was started 

or net Sees net appear to be disciesed befere this Tribunal 
during the hearing ot the O.A. It as only stated that 

a disciplinary preceding was started against the eriginal 
that 

applicant which was ultimately drepped on 22.8.96 and iflview 

of the matter, the Tribunal passed the aferesaid crier. The 
plea now taken by the respenients is cempletely a new one. It 
is now well settled that a review can be made wh -there was  
some gress mistake .r errer apparent on the face Of the juignent 
under review .r when the parties seeking review C.uld net 
preSte any vital decurnent at the tibe of hearing in 3ito. ' 

Of exercise  Of due diligence. Since the D.A. preceeding started 
against the applicant Irepped by the respondents themselves 

the Tribunal passed the aferesaid eriler. We therejere, find 

ne'. merit in this review applicatien. Accerdingly, the R.A. 
is di -nissed. Censequently, the M.A. bearing No. 359/1996 also  
stands dijssed. 

No crier is passed as to cests. 
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, 	Mrs. Bharati Hay 
I 	B.Sc.,.B.Ed., LLB. 

Advocate 

Ref. No. 

JtA CENTRAL ADMINISTRATIVE 'RIBUNAL 

BAR ASSOCIATION 

2nd M. S. 0. Building (12th Floor), 

C. G. 0. Complex : NIZAM PALACE, 
234/4, A. J. C. Bose Road, 
Calcutta..700 020. 

Date19 11. i96. 

To 
The Registrar, 
Central Administrative Tribunal, 
Calcutta Bench : Calcutta. 

Sub : RA No.. 9(, /96 & M No. 3s /96 arising out of OA No.  
Sir, 

I do hereby undertake to serve the abovementiofled 
RA No. 	/96 and HA No. 	/96 on the opposite 
party in due time. 

Yours faithfully, 

( Bharj Ray ) Advocate. 



IN THE dBNTRAL ADMINISTRATIVE TR.IBUNA 

/ 4 	 CALCUTTA BENOH 

(REVIEW_4LI CON NO. 	OF .199 

( AR.LING OUT 	O.A.NO. 1065 OF1 

IN THE MATTER OF : Amiya Kumar Banerj ee 

-Versus - 

Union of India & Ore. 

A 	N 	D 	 . 

IN THE MATTER OF 	An application under Section a()911 .) 
of the Administrative Tribunals Act, 1985 

j43 ead with Rule 17 of Central Administrative 

Tribunal (Procedure) Rules, 1987, as amended 

upto date, for Review of Judgernent AND 
il 

passed by the Hon'ble Centi.al 

Administrative Tribunal, CalcuttaJ Bench 

~jq' 	 No.1065 of 1995. 

A N D 

IN THE MATTER OF : 	Union of India & Ore. 	... Aicants. 
- 	

- Versus - 

Ainiya Kumar Banerjee 	... QMp 	Party. 

The applicants herein respectfully Sheweth :- 
1. 	That the Original Application was moved by the Opposite 

Party (applicant) herein for (a) fixation of Pension after giving 
all benefits from 1979 to 1991 and all other Pensionarybenefits 

including allowing the applicant to commute his pension and (b) 

interest on all Pensionarybenefits to the tune of Rs.191tfrom the 

date of superannuation i.e. 31.1o.91 till the amount pad. 

2 	That the opposite party herein had retired as a Pstal 
Assistant of Basirbat Head Office under Barasat DivisioL An 
F.I.R. in the local Police Station was lodged on 03.4.79 
alleging commission of offence of criminal breach of trust. by 
the Opposite Party herein in respect of Rs.20 1,000/- on 22.7.77 
and 29. 3'.?8 when he was posted as Sub-stmaster of Devh1aya Sub 
Office. The case No.1 dated 03.4.79 under Section 409 IC was 

started. The Police in course of investigation seized zelevant 
documents including the material pass book and the Polic 

11 

e investi-
gation having ended in charge sheet, the case has been allotted 
to the 2nd Special Court, Alipore under Case NO.95/91 (Pkge2, 
para (b) of replyto O.A. No.1065 of 1995). The opposite party was 
suspended on 03,5.79 which was revoked on 22,4,83 when he 
resumed duty. 	 . 
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3. 	Before a month of retirement of the opposite prty, a 
major penalty charge sheet was issued to him but the discipli-
naty proceedings could not be completed before his rirement 
and a report dated 21.3.94 was submitted by theiquiy Officer. 

The relevant document, the pass book, could not be ma1e 
available and as such the enquiry officer submitted As 
report which concluded with the remarks that the chares have 
not been proved which was afterwas agreeô to by the 

Divisional Superintendent who forwarded the same to the Chief 
Postmaster General which was received back with the 

instruction for further processing and disposing of the case 
from this office. But ultimately, during the pendency of the 

O.A. No.1065/95, the disciplinary proceeding was droped 
on 22.8,96. as the material pass book which was seized by the. 

Police during investigation could not be obtained from Police 
authority despite making all possible efforts to that, end. 

4.. 	That an order was passed by this Hon'ble Tribunal on. 
12.7.96 directing Shri LL.Bose, IPS and theSuperintendent 
of Police, North 24 Parganas, Barasat, on 27.8.96, 	of 
which is annexed hereto_and marked 'R-II'. 

That on 27.8.96, when the matter appeared before this 
Hon'ble Tribunal, both the abovenamed persons appeare but the 
Ld. Couneel for the opposite party submitted before this Hon'ble 

Tribunal about the dropping of the disciplinary proceeding and 
the same was supported by the Counsel for the applicants herein 
(Respondents in O.A.). The matter was kept reserved for the 
judgement. 

That the Hon'ble Tribunal was uleased to observe that 

"in view of the fact that the DA proceeding has since been 
concluded in favour of the petitioner, a direction has to be 
given to the respondents for extending all benefits to him, 
which he would have received if he had continued in service 
till he a-ten-ds the age of superannuation without ever been 
placed under suspension or facing a DA proceeding" and disposed 
of the application with : a direction that "the respondents 
to extend to the petitioner all the benefits, which he would 
get under the rules, if he was never suspended.nor faced any 
DA proceeding incluing promotion to H.S.G. Gr.II undii + the 
BOR Scheme. His retiral benefits shall be correspondingly 
refixed and all arrears to which he may be found entited by 
the reason of such fixation shall be released. within six months 
from the date of.commun.ication of this, order". 	copy 	the 
Judgementi1Q,AJo.1o65/95 dated 23.9.96 is annexed hereto 

d marked 'R..I'. 

3. 
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k 	7• 	The applicants herein humbly submit that the above 

Judgement of the Hon'ble Tribunal needs to be reviewed for the 

ends of justiue on the following grounds :- 

I. For that the Hon'ble Tribunal was/is at err in 

observing that "DA proceeding has since been conôluded in favour 
of the peitioner, a direction has to be given to the respondents 

for extending all benefits to him, which he would have received 

if he had continued in service till he attains the age of 
superannus.tion without ever been placed under suspensioni or 

facing a DA proceeding" and by directing upon the respondents 
therein "to extend to the petitioner all the benefits, which 

he would get under the tules, if he was never suspended nor faced 

any DA proceeding including promotion to H.S.G. Gr.II under the 

BOR Scheme. His retiral benefits shall be correspondingly refixed 

and all arrears to which be may be found entitled by the reason 

of such fixation shall be released within six months from the date 
of communication of this order",when the Criminal Proceeding is.  

still pending (Para 4 of Order of the Hon'ble Tribunal dated 12.7.96 
'It-Il' read with Pare 4 of the reply of the respondents therein), 

the Hon'ble Tribunal was at err in giving that direction as it 

is not possible to give such relief when the criminal proceeding 

against the opposite party (applicant) is still pending. 

For ascertaining the latest position of the criminal 
case the APP, Alipore Session court was approached and he intimated 

that the case had been transferred i to Barasat Court 	1995. 

The reply of the APP, Alipore, is annexed herewith and marked. 'It-Ill' 

Accordingly the Id. P. P. North 24- Parganas was addressed on 15 • 11,96 

for ascertaining the latest position of the case. But the Ld.P.P. 

was not able to furnish any information on that date. (marked as 'R-IV 

For that the criminal proceeding started against the 

opposite party is still pending and under Rule 69 of CCS(Pension) 

Rules, 1972 no pensionary benefit can be granted excepting the. 

provisional pension till the criminal proceedings is concluded. 

Re1ie)rayd for 

In the facts and circumstances and grounds,statedabOVe, 

the applicants heroin humbly pray that the Order/Judgernént dated 

23.9.96 may be reviewed and necessary order or Orders as this 
Hon'ble Tribunal deems fit and proper may be passed. 	ii 

Operation of the Order passed by the Hon'ble Tribunal 
dated 23.9.96 may be stayed till the disposal of this Review 

Application. 

.... .. ......... 4. 
3. 
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A P F I D A VI T 

1 .. •S •-* .s..S.* ..••..•• •••s*....s.e••. 

$Ofl Of 	.. . .. , 	 k R- .. . 

ged.about.. years,workingae.cS......f. 

resident of't' 
A. 

. 	

M7v. 

do hereby solemnly affirm and say that the contens 

of foregoing paragrais are true to my knowledge 	ed 

on official records and that I have not suppress any 

material facts. 

Place : 

Dated 	19fil ¶9g. 
signature of the Depèneñt. 

Spe1fltefldeflt of Post Oce 

TNl1 
antat Divi3Ofl. Barasat-7'432 

Identified by me [,1 

To 
The Registr 
Central Administrative Tribunal, 
Calcutta Bench. 

Solemn'y affirmed and 
declared on ldenti&at 

to 

~Mlzf 5MTqf9zF  
-IT 

J. M. Bhttdh31j , 

Jor.t Rejjstr- 

CentrI Administrativo 71* fl 	al 
C 'Cu tia Bench, Cdlcuttd 
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CENTRAL ADMINISTRATIVE ThIJNAL 
V CALOJTFA BENQ-! 

H 
OV A, No. 1065 of 1995 

--_ 
V  

ren..t rHonhble Mr, Justice A.K. Qiatterjee, ViceQairman 
--" 	-- 

4 	!Hon' ble Mr. KIS. tikherjee, Administrative Member 
'. 00 

O(1 
ZVV < o 2 rr, -. 0 

(0 

AMA KR. BANERJEE 
:: 	 0 

'V 

..UNIONOFINDA&S. 

: 0 . : For applicant : Mr C, Mukherjee, counsel 

For respondents: Ms 	Ray, counsel 

FIeará'ori : 27.8.1996 	- 	Order on : 23.9'1996 

Qiatter jee, VC 

The petitioner had retired as a Postal Assistant 

Basirahat Raftd Office under Barasat Postal DjjSjon and on 

3.4.799  . the concerned Superintendent of E'ost Office had, lodged 

aF;IR. in the local 'Police Station alleging commission of 

offence of criminal breachof trust by the petitioner in res_ 

pect of 	 on22777 and 29.3.79, when he was posted 

as Sub_Postmaster of Deva lLaye Sub Office, He was suspended on 

the following day, which was revoked on 22.4.83  when he resumed 

duty. A month before hisietirement, the Superintendent of Post 
11 

Offices issued a maj= penalty charge—sheet to him. The disi— 

plinary proceeding could not be completed before his retirement 

and amport dated 21 94 was submitted by the Enquiry Officer 

Stating that the cha 'geV-.against the petitioner was not ove& 

- 	 . 	 V 

- 	-- 	V - 	 ...'.2 
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the peti.. 1cause of long pendency of disciplinary proceeding, 

tioner contends that he was deprived of the benefit of service 

like promotion to higher selection gradeII under the B Sheri 

and the instant application has been filed for relief regarding 

fixation of pension after giving all benefits from 1979 till 

the retirement and all pensioriery benefits including commutation 

of pension. 

	

2. 	The respondents in their counter contend that the DA 

proceeding could not be concluded for want of a vital, document 

and fixation of pension was withheld due to the pendericy of such 

proceeding. However, at the time of hearing of the present appli-

cation, we are informed by the LdCounsel for the respondents 

that the DA proceeding has been ultimately dropped on 22,8.96 

3: 	In view of the fact that the DA proceeding has since 

been concluded in favour of the petitioner1  a direction has to 

be given to the respondents for extending all benefits to him, 

which he would have received if he had continued in service till 

he attends the  age of superannuation without ever been placed 

under suSpenSion or facing .a DA proceeding. 

	

4. 	Accordingly, the application is disposed of with a 

direction upon the spondents to extend to the petitioner all the 

benefits, which he would get under the rules, if he was neverSuS 

pended fr faced any DA proceeding including promotion to H. 

Gr,II under the BM Scherne His r etiral benefits shall be corres- 

pondingly refixed and all arrears to which he may be found 

entitled by the reason of such fixation shall be released within 

six months from the date of cormiiunication of this order 

No order is rnaJèas to costs 5. 

- 	1 g'( MS Wikh 
Member 

tro  

Qiatterjee 
Vice -Qa irman 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
CALCUTTA BENCH 

1065 of 1995 	 Date of order : 12.7.96 

Present: Hon'ble Mr. Justice A.K.Chatterjee, Vice-Chairman 

Hon'ble Mr. M. S. Mukherjee, Member(A) 

AMIYA KR. BANERJEE 	 \%4 •\ 
Vs 

UNION OF INDIA & ORS 

For the petitioner : Mr. G.Mukherjee, counsel 

Dr.(Ms) S.Sinha, counsel 

For the respondents: Ms. B.Roy,counsel 

OR D E R 

M.S.Mukherjee, A.M.: 

This is a petition u/s 19 of the A.T.Act, 19851 . in  

which the petitioner is aggrieved that a disciplinary pioceeding 

was started against him on 30.9.91 on the basis of charges 

relating to the events of 1977 and although the Inquiry &fficer 

has exonerated him of the charges in the DA proceedings, 'the 

proceedings have not yet been concluded as a result of which the 

petitioner, who has, retired from service on 31.10.91, has been  

denied appropriate pensionary benefits. 

2.. 	The respondents have contested the case by filing a 

written reply. Their case is that the charges against the 

petitioner are serious. The petitioner was functioning as Sub-

Post Master, Devalaya Sub-office between. 22.7.77 and 16.2.79. On 

22.7.77, he received Rs. 10000/- from one Md. Abed Ali for 3-Yr. 

time desposit account and the petitioner issued a 3-Year Time 

Deposit Account in the name of Md.Abed Ali allotting his 'office 

Time Deposit A/c No. 3059513 though the said A/c No. had actuai.y 

been held by one RahimuddinMollah and was closed on maturity on 

14.4.77. 	 . 
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'3. 	The petitioner thereafter accepted a further sum of Rs. 

N, '0,000/- from Nd. Abed Ali as the second deposit in his afoesaid 

account on 29.3.78 in the aforesaid TD A/c. The pe.titioneralso 

paid Rs. 900/- to Md. Abed Ali on 2.8.78 being interest on the 

11 first deposit of Rs. 10000/- dated 22.7.77.: All the above. inoted 

three transactions were entered in the pass book of Md. Abe All 

by the pass book under his initial and date stamp impressin of 

the respective dates of Devalaya Sub Post Office buit none of the 

said transactions were accounted for in the Govt. A/c. 

The respondents reported the case to the. Deganga P 11 
olice 

station and Deganga PS case No. 1 dated 3.4.79 u/s 409 IPC was 

started. The police in the course of investigation seized the 

relevant documents including the material pass book. Eventu1ly 

the police submitted charge-sheet and the criminal case No. 9 /91 

is still pending in the court of 2nd Special Court, Alipore. !, The 

respondents state that no further development in the criminal 

case is known to them. 

However, the Department separately started a 
, 

DA 

proceeding against the petitioner through a charge-sheet' it. 

30.9.91. The petitioner denied the charges and the Inquiry 

officer was appointed. The Inquiry Officer, however, held tiat 

the charges could not be proved against the petitioner because lof 

absence of material pass..bookS. The DA proceeding is still pending 

as per the respondents. 

Now to recover the material pass book, there has ben 

repeated correspondence between the Superintendent of Potrt 

Office, Barasat Division and the Superintendent of Police, North 

24 Parganas. Annexure-R]. to the reply of the respondents is a 
iii 

copy of a letter written by Shri S.K.Saha, Superintendent of Po4t 

Offices, Barasat Division to Shri K.L.Bose, Superintendent' of 

Police, North 24 Parganas on 27.11.95 which inter a1iaindicatés 

(rcc 

I 
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that the said pass book was still ir the custody of the Police 

'eptt. and that the same is not easily traceable, it further 

transpires that es-H-i-er the Po'lice Deptt. advised that the said 

pass book was in the custody of one D.B.Das, DEO, Barasat, who 

has since retired and the Police Deptt. has advised the Psta1 

Deptt. to contact Shri D.B.Das in his post-retirement address and 

to retrieve the pass book from him. 

This is rather strange. In the absence of this original 

material document, there cannot be any satisfactory conclusion of 

the DA proceedings. If the original pass book which only cont 
I 

ains 

direct documentary evidence, if any, of the delinquent emploee's 

attempt to defaud the Govt. is missing from the Police Deptt.'s 

custody, it will only frustrate the ends of justice, including 

proper conclusion in the DA proceeding against the petitioner.Z 

In order, therefore, to prevent the abuse of 1,the 

	

- 	judicial process and to secure ends of justice, we direct under 

Rule 24 of the CAT (Procedure) Rules, 1987, that Shri K.L.Bose, 	* 
: 	f 

IPS, Superintendent of Police, North 24 Parganas, and Shri 

S.K.Saha, Superintendent of Post Offices, Barasat Division, sIall 

appear in person before this Court on ??.f?1.% at 
give further evidence in the matter with reference to Annexure-Rl 

to the reply of the respondents. 

The Registry is directed to issue appropriate summones 

to these officers u/s 22 of the A.T.Act, 1985 immediate1yt4l' 

I 
	—) t 	

C 	
k6' I )' oq--- 	

' vL 
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7  
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b 	
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to the appcaut 
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DEPARTMENT OF POSTS, INDIA 

From 
Supdt. 'fPo,t Offices, 
Barasat bivision, 
Barasat 743 201. 

T iH 

110 	E220/79-80/C 

ffT Zr 
To 

Shri ¼Tapafr4neijee, 
APP, Aore Sesston 

Dated at Barasat the 4 

'ourt, 

ber...07,4 1996.ç\ 

Subject 	: Alipore ,2nd Spi. Court Case 
o • 	/ 91. 

1 	 / 
SIr, 

I would like to inrm ye/a fFaud was cotitted 
in a 3 year Time Deposit A/c. 'bearing N,p.309513 by Shri  
Arniya Kuiar Bnerjee, ornar1y c. -os,tnaster, Devalaya S.O. 
(flow retired). The matter vias 	ist,red it Dejanga P.S. 
under p45. case ro,i dated 3,4fi9\/,s 40c IPC. 

Now, The 	aut 
c)64/of(N)dtd. 16.5,92 th 
of the cases was received/ 
2278vde SLNo87// 
also has intimated tha'111th 
aad the case docket !as ac 
5-7-91 from theoffi of 
from this office fiX the 
-- 	 I # 

i,ñt'i'mated vide memo No. 
t 

 
the,C.D. 	ongwith the C.S,, 

by thP.P. So\ath Of i'ice Ota 

T6y1iy. Supcit\Qf Porie 	B) - 

c,se has been a'Iloted to you 
cor4ingly received'by you on 

South. As 
~pore 

ears 
ase ws alloted to 	2nd 

Spi. OUXi. unQerf$.//y. 

Nowf thø late%t Pos".Aion of the Court case & not 
knoWn to this ofice./ I, therefore, wonid rcquest\yc' 
kindly to eniihten ,the depazttnent on the presert pèition 
of, the courtT%ase. /Snt. Sikha MuLüierjei, Complaints \ '\ lnspctur i/this pivisior has been directed to contad't 
you in the )datter' 

hanking you. 

Yurs f1t tt 

( 	) 
Supdt. of Post Offices, 

Barasat Division, 
Barasat  743 201. 

Copy to - 

1. 	 S. Mukorje, C.I., Barasat Division. - She will 
please contact Shri Tapan Barierjee, 	and ascertain 
the latest position of Alipore 2nd Spl.

iw 	
Curt cae No. 

i 	r/MGP F.L) Sart9/ 495éJ/Sj/t 	 . 

pO,arasat Jaiu 	BpratTh3p0i 



The 1bliC pr0090Ut01' 

ortb 24rgaflP 
13oat Court. 

To 
3Udt. ° 

Barasat DiVt0i0, 
-o. 

the November 15, 1996. 
Dated at Barasa 

No. p220/$9 80/ i ' 

Sect 

rt 
I wou3.d like to info you that cotSe1ent on 5tett0 of  

miaaPP0Prtattn Of Govt. money by Sri Amiya Kj1ar Banetee, fcmeTlY 
Sub..POetaaBtel, DeValaya 3.0. (now retired) an P.I.R. was lodged at 

egà1l 5 P.S. 3registered at egafla P.S. mc1eD case No.01 dated 
3,4.79 U/S 409 1 P.C. Now, a intimated by the DB authority vide 
meøO. Ro.964/1)3BN) dtd.16.5.92 that the Ci)o along iWith ti C.8. of 
the case was received by the 1.1. 3outh office on 22.'(.B5 

vtde Bl.10. 

67/85. The DBB auth)ritY 	
intimated that the ease had been afloted alsO  

to Shri T .BanrieO, APP, AlipOre Sessiox Court who received the case 

docket on 5,7,91 from the office O the 1d. p,p,outh. From this off iP' 

file it appears that the case was lloted to AlipOre 2nd 3p1.Court r 
£ hri )anr3ee, jpp, on bei approached itimItêd that o.  instant ease had beel 'aneferred t o I3arasat Court (j!trict & Jud 

Court) in the year 1995. 
Now, I ôuld request you to kindly intimate the st 	it 

of the case (i.e. case No.95/ i), as the Department is 0e011 el ii 
dark about the fate of the case. It may be mentioned here a certi 
about the present position of the criminal oSSO from you is reuiT el 

for filing of a Review Petition before the Central A6mifliStDativO 

TibUflSl in viea o an oider passed by the Hon'ble Tribwal on 239 
indiepOstng of the original 5ppliOtiOfl No.1065 of 995 Amiya K 
Baneriee Vre. Union of India .3 Ore. In the said order the lion'ble 
TribU!a1 directei this flDartment to extend to Sri Amiya Kr. Baneree 
all benefits htch he would get had he not been placed under euapeflø 
in consequence of his misappropriation Of Govt. Money and also to all 

- 	full pensiOflAry benefits to Fftri Banerjee. Now, as per the provisiOr 
of the Departmental Rules, ,ucb benefits as have been ordered by the 
Hon'ble CAT, cannot be ex4tended. to any Govt. official, if any orimin 
case is pendinG against him. 

So, a certificate to t1 effect 	 case No.95/91 i 

still pendi 	ie mpect is i'euired to be su1itted alongwith 

the Review 14tion. 
 

With regard , 	

j- 

Tours aithfu1ly, 

im*ktz Supdt. of Post Off: 
)ii.ivisiOn, 
i.. 743 201. 

eantt. ..... . .. . 1/2. 
TTFT TY/MGIP (F.U) C. t-1 PosL095 (SFS)/S-115/10 Pt•II 163-95-124-95-2,00,000 Pads. 



r,  

Copy forwal.dOd to: 	 770" 
Copy rozpded to z 	 -. 
hrj UucthjBald He 	leaBe 	.R.i. (p), laat 

CQfltt the otfj of 
the 16. 2bj.t 	aecutor,  rat Cou c 	 fr htr,  the .1ate poeftj 	the c2ij7 	oa,e 1o.95/91 	

kt 
:repo 	ortai 	

re8ult0 theeoi today P°Qitjye. 

I.  

éUPdt.
Paxasat 

 ' 	st 
eion, 

I 	: 
' 	,' 


